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O R D E R 

 

10.05.2023: Heard Learned Counsel for the Appellant as well as Learned 

Counsel for the Liquidator.  

2. Learned Counsel for the Appellant submits that against the same 

impugned Order, C.A. (AT) Ins. 522 of 2023 was filed which has been decided 

vide Order dated 08th May, 2023.  

3. Learned counsel for the parties agree that this Appeal may also be 

decided in terms of Order dated 08th May, 2023. 

4. Following the order of this Tribunal dated 08th May, 2023 passed in C.A. 

(AT) Ins. No. 522 of 2023 in the matter of Sanjay Chaudhary Vs. Dinesh Kumar 

Gupta, this Appeal is also disposed of in the same terms. 
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